@
| TEM NO. 54 COURT NO. 9 SECTION |1 B
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).6715/2012

(From the judgenent and order dated 23/07/2012 in CRM No. 21487/2012 of The
H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

RAJESH KUVAR @ RAJA Petitioner(s)
VERSUS

STATE OF PUNJAB Respondent ( s)

(Wth appln(s) for interimbail and office report )

Date: 30/09/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE SURI NDER SI NGH NI JJAR
HON BLE MR JUSTI CE FAKKI R MOHAMED | BRAHI M KALI FULLA

For Petitioner(s)
M. Varinder Kumar Sharma, Adv.

For Respondent (s)
Ms. Naresh Bakshi, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

It is stated by | earned counsel for the petitioner that the
matter has been settled between the parties and the special |eave
petition has becone infructuous. The same is disposed of as such.

(Sukhbir Paul Kaur) (I'ndu Bal a Kapur)
Court Master Court Master






